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Petition(s) for Special Leave to Appeal (Crl.)......
CRL.M P. No. 5636/2017
(Arising out of inpugned final judgnent and order dated 27/09/2016
in WPCRL No. 1381/ 2015 passed by t he Hi gh Court of
Aur angabad)
NANDED- WAGHALA CI TY
MUNI Cl PAL CORPORATI ON, NANDED  Petitioner(s)
VERSUS
DR. SAI AND ANR Respondent ( s)
(Wth appln. (s) for c/delay in filing SLP and office report)
Date : 17/04/2017 This petition was called on for hearing today.
CORAM :

HON&#39; BLE MR. JUSTI CE A. K. S| KRI

HON&#39; BLE MR. JUSTI CE ASHOK BHUSHAN
For Petitioner(s)

M. Atul Babasaheb Dakh, Adv.
For Respondent (s)
M . Raj endra Sudhakar Deshnukh, Adv.
M. Pravin Satale, Adv.
M. Rajiv Shankar Dvivedi, Adv.
UPON hearing the counsel the Court nmade the follow ng
ORDER
Del ay condoned.
On the facts of this case, we are not i nclined to
interfere wth the i mpugned order in exercise  of our

jurisdiction under Article 136 of the Constitution of India.
The special |eave petition is di sm ssed.

(Ni dhi Ahuj a) (Mal a Kumari Shar ma)
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